
CtllTOAL AORINISTiATIWE TRIBUNAL
PRINCIPAL BENCH, NEU DELHI
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New DelHi, Thl® the 9th Day ef Aygust 1994

Hoo*ble Shri 3 P Sharma. HewberfD^
/

Won*hie Shri P.T.ThiryvenQadaa. ReabertA)

Shri MR Dewan IFS(AGWO)
0-315, Nirman Vihar
Delhi 110092.

...Applicant

By Applicant in person
•!

Versus

1. The Secretary, Ministry of Enwiornaent
, CGO
110003.

and Forest, Parayaearan /Bhauan, CGO
Complex, Lodi Road, New Delhi 1

2, The Joint Cadre Authority, For AGBU Cadre
Through the Joint Secy(UT Division)
Ministry of Home Affairs, Neu Delhi,

3. The Secy. Forest/Principal Chief
Conservator of Forest, Port 81air(ANI)

««Respondents

By Shri VSR Krishna, Advocate

C R D E R^orall

Wen*bLe Shri J P Shariwa. WeaberTj)

1. The applicant has assailed the ^ders dated

27-9-93 and 10-2-93 in this DA. He has prayed for the

grant of following reliefs!-

(a^) Set aside/c^ash/directed to sevoke the impugned
orders as having been issued without jurisdiction

and against the provisions of law and in violatiMi

of Govt. instructions and law laid down by Courts

of Law including the Hon*ble Supreme Court.

(b) Towards exemplary coat to ecMipensate the financial/
physical and mental loss/damage caused to the applicant
and bis family, specially to the study/career of

the only daughter styding in XII,

(c) Pass any other order/orders and direction/directions
and any instructions as deem fit and proper for t»^

sake of justice.
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(d) Olreet tlie respcandents tc five any post at Oalt

(Choioa l^oat) in view ef Sovt circulars and decision

taken iy Hen.CjkT Guwateati Bench in case ef Chander

Prakssh lpS(AGf|U) and true copy was issued on 1i,7,1f93«

^ to issue the release order so that the applicant

way join the service at Delhi with the |elhi Sovt.

for his regular nedical treateent at AIIUS New Delhi

and ftar the prqser education of his «mly daughter,

(e) Direct the respondents to pay full pfyoent pending

since 1,t,1985 along with 25I interest P,«, (after

issuing the revised pay slip after iwplewenting the

orders of HT dated 8,9.1986 and 6,9.1988) which is

%«ountin9 wore than Rs, 1i,000000/-,

2, He has also prayed for the folloiiing interin relief:-

(a) To stay the operations of impugned orders and
to allow the applicant to stay at Delhi,

.(b) To direct the respj^dents to allow the applicant

to work with the Dovt of Delhi,

(c) To direct the respondents to pay at least Rs,60,G00/-

without delay for the survival @f family and to repay

the loans taken for feeding the family and to wpet

the expenses of medical treatment and study of the

only daughter studying in class XII presently,

(d) To direct the respondent to psovide any accomeodaticxi
at Delhi for the family and applicant ev^ one category
less than the entitlement of the applicant in view of

medical treatment and atudy of child till a regular

poet is given at Delhi or relieved to allow to work

on deputatit^ at Delhi,

(e) To pay part subsiatence allowance

3, Wo issued notice to the respondents, Shri VSR

Krishna appeared on 4.8.94 on behalf of the respondenta
and the ease was poated for hearing on interim relief
to-day, yhen the ease came up for hearing to-day
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ua heard the a^jplieant in paraan. Mowavsr the applicant

ay^ittad , 1 to withdraw the 01, Ihe applicant

also a tat ad that he haa already filed a OA 222/94 in this

Baneh of the Tribunal ua ordered to put up the file OA 222/94

decided en 2-6-94 for our peruaal and the case was given

a pass over. At about 1 P n the case waa again taken up.

The applicant houaver, raised a doubt that Shri V S U

Krishna has not filed the tfaftalatnaiaa in this cooa and

he cannot argua on behilf of the re^ondants. The ®ench

directed Shri V S 8 Krishna to fila the Vaftalatnaaa at

2.P.ri,

4, The Jearnod counsel for the Beapondents pointed that

similar iaauas ware raiaed in fii 222/94 which was dippoaad

of 00 2,6,94 by the Principal Bench, However , this OA

is ordered to ba withdrawn with a liberty to the applicant

to file a fresh OA subject to the plear of res-judicate

arising out in the subsequent OA by virtue of the decision

of the OA 222/94 decided on 2,6,94, No costs.
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